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BEFORE THE NATIONAL GREEN TRIBUNAL, AT NEW DELHI 

O.A. NO. 665 OF 2023 

IN THE MATTER OF : 

Nirmal Singh Chahal      …Complainant 

Versus 

State of Punjab & Others    …Respondent 

WRITTEN SUBMISSION BY NIRMAL SINGH CHAHAL, PRESIDENT, 

FARID ENCLAVE WELFARE SOCIETY, FARID ENCLAVE, KOTKAPURA 

ROAD FARIDKOT, PUNJAB 

Sir, 

 I had submitted an application in your court being 

the President of “Farid Enclave Welfare Society, Farid 

Enclave, Kotkapura Road, Faridkot (Punjab-151203)”, 

regarding dropping of untreated sewerage water into 

Langeana Drain passing near the colony due non-

functioning of sewerage treatment plant of the colony and 

sale of Plantation area reserved for the treated water of 

STP, of which Application No.665 of 2023. In this regard, 

in your court, being President of the Farid Enclave 

Welfare Society, I am submitting this supplementary reply 

to the Hon'ble Court for the following reasons:- 

1. The orders issued by the Hon’ble Court on date-

07.10.2025, have not been implemented. As per the 

orders of the Hon’ble Court, orders have been passed 

to form RWA alongwith all the transferees of the 

project to Respondent No.4. But no action has been 
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taken by Respondent No.4 so far in this regard and an 

attempt is being made to declare the society formed 

by some houses to keep the colony running and for the 

maintenance of the colony as RWA. I have submited 

detailed information in my previous reply in the 

Hon’ble Court 

2. Respondent No.5 was ordered to completely remove 

the illegal encroachment on the Green Belt as per the 

orders issued by the Hon'ble Court on date-

07.10.2025. These orders have not been fully complied 

with yet. I have already submitted the photographs in 

this regard to the Hon'ble Court. Apart from this, no 

action has been taken regarding the removal of the 

bathroom built for private use of Hotel Shahi Haveli 

in the Green Belt, instead of the actual location of 

the public bathroom. 

3. Since the establishment of Hotel Shahi Haveli, 

Consent to Establish (NOC) and Consent to Operate 

(CTO) has never been obtained from the Punjab 

Pollution Control Board. That this reply has been 

obtained through RTI received from the Punjab 

Pollution Board which is attached herein as PA-1. In 

this way, the environmental norms are being violated 

and ignored by Hotel Shahi Haveli. This Hotel Shahi 

Haveli is illegally occupying the green belt. 

4. As per the Letter No.SEE (HQ-2)/2021/64 Dated 

02.02.2021 of Punjab Pollution Control Board, some 

rules have been notified for establishing 
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hotels/motels/Banquets etc. which are attached herein 

as PA-2. As per Sub rule 1.1 Effluent Treatment Plant 

of rule number 1 of these rules requires that there 

should be effluent/sewage treatment plants 

(ETPS/STPs) in the premises of the 

hotel/motel/Banquets which are not connected to the 

sewage system of a city. However, the Hotel Shahi 

Haveli does not has its own effluent/sewage treatment 

plants (ETPs/STPs), and for the last 15 years they 

have been discharging their effluent/sewage wastage 

into the colony’s Domestic Sewage Treatment Plants 

(STPs), and which was being discharged into the 

Langeana drain, in which regard an application has 

been filed in the Hon'ble Court. Thus, like this 

Hotel Shahi Haveli is completely violating the rules 

of the Punjab Pollution Control Board. 

5. A notice was also issued to Hotel Shahi Haveli for 

violating the rules of Punjab Pollution Control Board 

vide letter No.768 dated-07.03.2025 of Punjab 

Pollution Control Board. On this notice, some 

instructions were issued vide letter No.1089 dated-

03.04.2025 of Punjab Pollution Control Board, giving 

opportunity of personal hearing to Hotel Shahi 

Haveli. But till date these instructions have not 

been followed nor has any further action been taken 

by Punjab Pollution Control Board. Both the letters 

are enclosed as PA-3 and PA-4 respectively. 

6. As per the Point 1 of sub rule 6.1 Infrastructure 

Requirement of Rule 6 issued for establishment of 
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hotels/motels/Banquets etc. vide letter no.SEE (HQ-

2)/2021/64 Dated-02.02.2021 of the Panjab Polluction 

Control Board, the hotels/motels/banquets should have 

their own parking. But construction has been done at 

the place of parking by Hotel Shahi Haveli and the 

land of the Forest Department along the road is being 

used as parking. 

7. As per Rule 6, Sub Rule 6.1 Infrastructure 

Requirement, Point 3 Fire Safety, 

Hotels/Motels/Banquets should have arrangements for 

Fire Safety and should have Fire Safety Certificate 

from the Competent Authority. But as per information 

received through RTI, Hotel Shahi Haveli does not 

have Fire Safety Certificate. The reply given by the 

Competent Authority in this regard is attached herein 

as PA-5. 

  It is clear from the abovesiad that Hotel Shahi 

Haveli is being run without obtaining, Punjab 

Pollution Control Board’s Consent to Establish (NOC) 

and Consent to Operate (CTO) and is not following the 

notified rules and instructions of the Punjab 

Government. By violating and ignoring the 

environmental rules, this hotel is also harming the 

environment and it is also having a very bad impact 

on the people living nearby and the people coming 

inside the hotel. 
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Prayer:  

Keeping in view the facts and circumstances, most 

respectfully and humbly, it is requested to this 

Hon’ble Court that: - 

1) The illegal encroachment of the green belt by 

Hotel Shahi Haveli should be removed and the private 

bathrooms of the hotel built in the green belt, 

violating of the rules, should be removed. 

2) Due to the violation of environmental regulations 

by Hotel Shahi Haveli and the mismanagement of the 

environment, legal action should be taken against 

this hotel. 

3) That Hotel Shahi Haveli has been mixing the 

effluent/sewage wastage in the Sewage Treatment 

Plants (STP) of the colony without before treating 

it, for the last 15 years and which further was 

mixing with the natural water body in the drain close 

to it. And regarding which the case is pending in the 

Hon’ble Court, and the appropriate legal action be 

taken. 

4) By not considering our society as RWA, the 

responsibility of running the STP and management of 

colony, may be given to the B.D.A. (Bathinda 

Development Authority, Bathinda) and colonizers till 

the time, the colony is not handed over in a legal 

manner.  
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5) The sewerage treatment plant of the colony may 

be got operated and 14 kanal plantation land may be 

got recovered. 

6) By deciding the capacity of STP of colony as per 

new circumstances again, according to that, a new STP 

plant may be got installed.  

7) A strict legal action may be taken against the 

officials of the B.D.A. (Bathinda Development 

Authority, Bathinda) and colonizers, who had tried to 

mislead the Hon’ble Court by presenting the wrong 

facts.  

8) The restriction put registry after purchase of 

plot in the colony and on electricity connection, may 

be removed.  

9) The owners of Hotel Shahi Haveli has been violated 

the rules defined u/s 20(4) of PAPR ACT, 1995 

(Punjab-Apartment Property Regulation Act, 1995) and 

the illegal occupation on green belt has been removed 

u/s 39(2) of PAPR ACT, 1995 (Punjab-Apartment 

Property Regulation Act, 1995). So a FIR may be 

registered against the owner of Shahi Haveli Arsh 

Sachar and others and also their properties must be 

attached so that expenditure for demolishing illegal 

occupation may be recovered.   

With thanks, 
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Date:19-01-2026 

Place: Farid Enclave Phase-1 and 2,  

Kotkapura Road, 

Faridkot (Punjab)-151203 

Complainant……… 

 

 

Niramal Singh Chahal 

President, Farid Enclave Welfare Society, 

Farid Enclave, Kotkapura Road 

Faridkot (Punjab)-151203 
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